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CENTR/tt. ADMINISTRATr/E TRIBUNAL
PRINCIPAL BENCH

C.Po NOo 236/1997
in

\

New Delhip this the 8th Deceraher, 1997»

HON" BLE SHRI JUSTICE K, K. PQfmPL p CHAIRMAN

HON'BLE SHRI So ?• BISWASp MEMBER (A)

Ip Balhir Singh 3/© Shri Moji Ram.

2o Chajju Ram S^O Chandu Ramp

R/O Douhlestorey QuarterSp
Railway Colonyp Rewario so* applicants

'

( By Shri Yogesh Sharmap Advocate )

®Versus«

Shri Ro Mo Aggarwalp
Divisi(»ial Railway Manager,
Northern Railway,
Bikanero o.. Respondents

( By Shri R. L. Dhawan, Advocate )

order (^)

Sturi Justice K. M. Agarwal :

The learned counsel for re^ondents states

that the directions made by the Trihvsial have been

carried out and, therefore, the contec^pt petition

has fiiecome infructuous. The learned counsel for

the applic^t submitted that if the statement is

true, the petition has become infructuouso

Accordingly, en the basis of the statement made

by the learned counsel for responds!Sp we dismiss

this contempt petition as having become infructuous.

Rule nisi shall stand discharged. ,

( K. Mo Agarwal )
Chairm«i

%
( So Po Biswas )

Member (a)


